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MINISTRY OF FINANCE
{Department of Edonomic Affairs)
New Dalhi, the 23rd June, 1986.

NOTIFICATION

G.8.R. 895 (E).—In exercise of the powers conforred by sub-section (4) of section 3 of the Public Provident
Fund Act, 1968 (13 of 1968), the Gentral Government han.by makes the following Schome further 1o anwud tie Publu
Provident Fund Scheme, 1968, namely :—

1. (1) This Scheme may be ¢alied the Public Provident Fund (Amendment) Scheme, 1986,
(2) 1t 'shall come into force on the date of its publication in the Official Gazctte,
2. 1n paragraph 3 of the Public Provident Fund Scheme, 1968 (hereinafter reterred 1o oy the said Schema), —

(a} In sub-paragraph (1), for the lettcr;; and figures “Rs. 40,000/-", the letters and hgures “"Re. 60,000, shall
be substituted ;
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7 (b) for sub-paragraph (2), the following sub-paragraph shall be subsfituted, namely

“(2) Notwithstanding anything contained in sub-paragraph (1), an individual may also subscribe to the Fund
ongbehalf of ;— ‘

(@) 2 Hindu Undivided Family, or

(b)-an association of persons or a body of individuals as referred to in clause (g) of sub-section (2) of secticn
80C of the Income-tax Act, 1961 (43 of 1961), out of the income of the Hindu Undivided Famliy or asso-
ciation of persons or body of individuals, as the case may be, any amount not less than Rs. 100 and o 1
more than Rs. 60,000 in a vear”. '

3.In bub-paragréph (1) of paragraph 4 of the said Scheme, after the words “*or on behalf of a Hindu Undivi-
.ded Family of which he is 2 membor”, the words, brackets, letters and figures “or oa behalf of an association
of persons or @ body or individuals as reierred to in clause (g) of sub-secnon (2) of section 8QC of the Income-tan
Act, 1961 (43 of 1961)” shall be inserted. .
4. In sub-paragraph (1) of paragtaph 9 of the said Scheme.—

13

‘(_a) after the words “vear of withdrawal”, the words
shall be inserted;

‘or at the end of the preceding year, whichever is lc wer”
(b) Tor the provisos, the following proviso shall be substituted, nemely :—
‘ ““Provided that not more than one withdrawal shall be pé;ﬁlj;Sible dﬁrilig any one year.

5.In sub-paragrapﬁ {6) (ii) of paragraph 12 of the said Scheme, the following proviso shall be inserled, name-
ly 1

“Provided that the balance upto Rs. 1 lakh may be paid to the legal heits on preduction of (i) 3
letter of indemnity, (ii) an affidavit, (iii} a letter of disclaimer on affidavit, and (iv) a certificate’ ¢ {
death of subscriber, on stamped papers, in the forms as in Annexure to Form G.™* :

6. In Form A appended to the said Scheme,—
(a) for entry (ii), the following eatry shall be substituted, namely:—

“(ii) I hereby declare that I am not maintaining any other Public Provident Fund Acceunt, cxcept an
account on behalf of a minor or 4 Hindu Undivided Family or a association of persons.”;

(b} for Note 1 below tha entry “Additional Specimen”, the following Note shall be substituted. namely :—

“Nute I —Where an account is opened on behalf of 2 Hindu Undivided Family or an association of per-
sons, the letters “HUF” or “As&ocx&ﬁon as the case may be, shall be added after the name of the
subscriber.” .

7. In Form G appended to the said Scheme,—
(a) after item (iv), the following shall be inserted, namely :—
“@ (v) Letter of indemnity.
@ (vi) Afﬁdavi‘t.

@ (vii) Letter of disclaimer on a

¢

(b) the following footnote shall be inserted at |

“@ To be produced by legal heirs, in the absence of nominations. for claims upto Rs. 1 lakh.””
8. Atter Form G appended to the said Scheme. the following Annexures shall be inserted. namely: —
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ANNEXURE I1TO FORM (r
(Letter of indemnity)

Ta
The Manigar/Post Master

{Name of the bank/Head Post Ofiice).

In consideration of your paying or agresing io pay mefus {Nn.mer: of Legal
heirs) the sum of Rs. standing in Public Provident Fund Account No. '
with your Bank in the name of i without producticn of letters of adminisiraticn or a suce-
assion certificate to tho estate of tho deceased ~—~({Name of the subscriber) or a certificate
from the Controller of Estate Duty 1o the offect that estate duty hus been paid or will be paid or nu ne is due, 1, Wo

. wind we - (sureties) du hereby lor ourselves
and our heirs, legul representatives, executors and administrators jointly and severally undertake and sgree to in-
demnifly you and your successors and assigns against all claims, demands, proceedings, losses, dutnages, cloiges
and expenses which may by raised ugainst or incurred by you by reason or in consequence of your Laving wgrecd
to pay/or paying me/us the sum as sforesaid.

In witness whereof wo have horeunto set our hands &f —v-m—wsmsvms ey i thilg
day of in tho presence ol witnesses.

Signed and deliversd by the sbove-named heirfheirs
of the deceased

Signed and delivered by the above-named sUrsties :
i.

2.

Names & Addresses of witnesses:
I.

2.

Attested
Notary Public
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The Managsr/Pout Master,

—sstes— e Nanw  of the Bank/Hesd Post Offior)

1/Wo. husband offwife of late uged - .

aged, : aged sons/daughters of the said late residents

of g0 hereby declare and solemnly aflirm as undor:—

(1) That 1/We am/aie the only heir(s) of the decenged — wmo—mo wmmmecouvho diod B ——c——amirsree

() =i . I/Weo alone ropresent the estate of the doceased Sh./Smt.—

(2) That the desyasd —————a—mudid 10t leave any will and therefors 1/'We am/are the only successor(s)
to the estats of the sald decsased.

1.

2.

A

4.
DEPONENTS

VERIFICATION : 1/Wu, the above-named deponents do hereby vorify on solomn affirmation in—— —amman
(name of place) that the contents of this afidavit 2re true to our knowledgc and nothing moterial has been  con-
cealed.

Dated: -

W

DEPONENTS
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ANNE‘(URE I to }*orm G

{Latter of discluimer co Affidavit)
‘To

Manager/Post Maxter,

{Name ot the Bank/Head Post Office):
C1We, {i)—- ~ ~+———————hwsband of/wife of—- -

Regidents  of ——mmsremis (i) — —son  of/daughter of

(it son of/daughter of - -do Lereby solemnly affirm and declaze

as follows 1~
(1) That *SK./Spyt. ———-mms : - died intestate” on
leaving behind * us ' — hiz only heirs.
(2) That wémrem——u

“Heits of our late father/mother for ourselves and on behall of our heim,
eXacutors, rcprewntatlvos and assigns do hereby relinquish otir claifas to the balance of Rs.——
which may be credited to the account sought by our mother/father to be opened in your Branch in tho

name of the esiate of the said deceasgd tather/mothe r aficr the realisaticn of Draft
No. Riains 0n ——

. (ame of bank) \

isuod by : ' - —n and we have no ebjzction whatscevoer 15 the balince
in the above-reforred acocunt No. et gether with intorest, 1if any accrued thereen being
paid by the Bank to our said mother/father Mrs./Mr.
I.

2.
3
DEPONENTS
VERIFICATION : Wo the above-named dc‘pon-cnw do hereby verify en solemm afiirmation thar the contents of
this afidavit are true o our knowledge.
Dated

Tidentify the deponent who is personally known to me und who has signed in my presence.
Dated : *

ATTESTED

Oath Commissioner

- [F.No. 3(6) PD 86|
A BALASUBR AMANIAN, Additional Budget Officer
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